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. 31/2023
fawa: aqefa ggraf @ gaa e wweide @ fafa ffa § G
P13, 3975(1)—fAeer @R AN, 2023 & W7 1.02 MR 2,01 & AT ufST e Ffea g amurR
(e va fafrae) i as 1992 (1992 &1 |1 22) @1 URT 5 & A1 UfSd ORT 3 §RT UG TGl &l

TN PR §U, e WRAR TAggRI Sl (Tewd) Frara Aifd, 2018 &1 qgeEi—2 @l F=rgar wenfe
FA B

.. | Sl faavor A&t iferra o d genfera iferra wd
A Mfa
IR
89% | 1302 FIfT A 3R o WU T (5Y) 3R o Wi wWg (F7) ok FAEes
YR ded, Ufded TS fHTed BT AR fbTed B URA # S ferdT
ugTe, Ufdeied H ST 1raT I8 | TE I VS O drel gEy geref
ITR—IMR 3R 3= ueref Yol e AWHE Sl | guwpr @ fow ®L @1l
IREEREININ A SerdT UY SHIT B AMRABIRG U0 S A B
e =R g fog &1, @1 fara
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Iarel | gRafid, JMBTRS FHTT—T= SR fore wifg wem wifery  fatd

S & AT AL | T B forg i wem freror aReg  (Sers) / Frafa

T — giftrery  fafa fderor feror arfavor ($omEY), gRT ST

93w(1) | 2106 g ﬁﬁﬁij g gRyg (Semg) / frata ARG YAT o & e
eraT SRt | & T ST (Fa1EN), APAT T AMRAEIRG T

S & el orgHd 2| AR 39 WAt gemEdt/
SRBTRS Ao SoMSHl  SrHIfed UANTeeal 9
R da R HuilRa HarSoe fAveeeTe TRereT Rue
SEEISINED Bl @ MR TR ST BT ST |

AT SIS /SIS | R TS
AT TARTRITATAT FE— (g) (ﬁgmquﬁ Iefg

RIS ECRCN RN IR

TRIer RUIE & 3MER W
ST b Q| ST Y SUNET B forg B, wer

ERIRNIEIE kit S RINNEEY
et wieor RUE & SMUR
TR A7 ergAfa &1 g 2

2. 39 AfEREAAT 1 yATa:

R A R PSS fhTen @ SR Tawd ®re 1302 SR 2106 & d&d AT 31eqal g SUET & forg
AT el uered gad we et @ Faid & fore Sendfl /Semsy a1 Infadd gRT nfdmRe wHOTTS
TRY BT S @ SMawadhdT BRI | Yhfie B 39 SIRRET @ O B @ N |d O A1E @7 Ay &
fog amfSrTRe TEToTIs SINT - @1 SR © |
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HAY FAR AR, HeT e f[aaer AMUR Td gad 3R Afed

MINISTRY OF COMMERCE AND INDUSTRY
(Department Of Commerce)
(DIRECTORATE GENERAL OF FOREIGN TRADE)
NOTIFICATION
New Delhi, the 11th September, 2023
No. 31/2023

Subject: Amendment in Export Policy of Food Supplements containing botanicals.

S.0. 3975(E).—The Central Government, in exercise of the powers conferred by Section 3 read with section
5 of the Foreign Trade (Development & Regulation) Act, 1992 (No. 22 of 1992), as amended, read with Para 1.02 and
2.01 of the Foreign Trade Policy, 2023 hereby amends the schedule -2 of ITC (HS) Export Policy, 2018, as under :-

SL.No.| ITSHS Description  |Present Policy Policy conditions Revised Policy conditions
codes

89A 1302 Vegetable saps | Free The export of Food e The export of Food Supplements containing
and extracts; Supplements containing botanicals to European Union (EU) and
pectic botanicals to European United Kingdom (UK) originating in or
substances, Union (EU) and United consigned from India and intended for human
pectinates and Kingdom (UK) originating |  or animal consumption, allowed subject to
pectates; agar- in or consigned from India
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agar and other
mucilages and
thickeners,
whether or not
modified,
derived from
vegetable
products.

93A
@)

2106

Food
preparations not
elsewhere
specified or
included.

Free

and intended for human or
animal consumption,
allowed subject to issuance
of the official certificate
issued by Export Inspection
Council (EIC)/ Export
Inspection Agencies
(ElAs), the designated
Competent Authority for
issuance of official
certificate. The official
certificate will be issued
based on the satisfactory
analytical test report from
EIC/EIC approved
laboratories for the purpose
as per the requirement laid
down by EU.

issuance of the official certificate issued by
Export Inspection Council (EIC)/ Export]
Inspection Agencies (EIAs), the designated
Competent Authority for issuance of official
certificate. The official certificate will be
issued based on the satisfactory analytical test
report from EIC/EIC approved laboratories
for the purpose as per the requirement laid
down by EU.

e The export of Food Supplements containing
botanicals to European Union (EU) and
United Kingdom (UK) originating in or
consigned from India and intended for human
or animal consumption, also allowed, subject|
to issuance of the official Certificate by the
designated EPC, SHEFEXIL, as Competent|
Authority for a period of three months from
the date of issuance of this Notification, based
on the satisfactory Analytical Test Report
from NABL accredited laboratories for ETO
testing for Food Supplements containing
Botanicals approved for the purpose as per
the requirement laid down by EU.

2. Effect of This Notification:

Export of Food Supplements containing botanicals under ITC HS code 1302 and 2106 intended for human or animal
consumption to European Union and United Kingdom will require issuance of official certificate by EIC/EIA or
SHEFIXIL. SHEFEXIL is allowed to issue an official certificate for a period of three months from the date of
issuance of this Notification.

[F. No. 01/91/180/027/AM22/EC/ 30745]

SANTOSH KUMAR SARANGI, Director General of Foreign Trade Ex- Officio Addl. Secy.
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